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Judgement

Thottathil B. Radhakrishnan, J.—Petitioner was a successful applicant for the
allotment of rights to be purohit for being allotted balitharas for different years
on the banks of Pampa, in connection with Sabarimala festival. He says that
there is no proper guideline for the allotment of balitharas. He suggests that a
system of drawing lots could be introduced, at least, after making a primary
selection, for allotment of balitharas on the banks of Pampa. The learned counsel
for Tranvancore Devaswom Board submits on instructions, that at least from
2010, an interview board consisting of Sabarimala Thanthri, Chief Purohit of
Thiruvallam Parashuram Temple, the Devaswom Commissioner, Deputy
Devaswom Commissioner (Inspection) and the Finance and Accounts Officer
interviews the candidates and ranks them, and that balitharas from serial
numbers 1 onwards are allotted according to the ranking in such selection.

2. The learned counsel for the petitioner says that some of the balitharas, having
regard to the location, would be more attractive from the financial angle.

3. The activity of purohits is not intended to be a commercial venture. This Court
has often said, through different judgments, that dakshina is not a commercial
transaction. None can insist on being given any particular amount as dakshina. It
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would be a matter of shame on the face of the doctrines of Hinduism to say that
one has to be given dakshina of a particular value in terms of material
assessment be it, money, gold, silver or other dravyams! It would be a matter of
religious and communal shame for the Hindus as a lot, if any yogacharya,
purohit, poojari, parikarmi or karmi were to demand or claim any particular
material or amount as dakshina. All such entities may stand well advised by the
doctrinal injunctions: Iswara sarwaboothanam! Isavasyam idam sarvam! Acharya
devo bhavat ''Acharya'' is not merely a teacher of the material matters. He is one
on whom an innocent believer depends for inspiration and confidence in the
sojourn based on faith. They may treat poojaris and purohits as supreme. That
cannot be misused.

4. Travancore Devas worn Board had drawn relevant guidelines and they are
being applied, with no complaint about the operation of that mechanism. While
there may be different allegations in the air, about greasing palms and other
modes of ecking favours, we cannot derive any presumptive conclusion on such
complaints, though we are sure that even the remote chances of such allegations
will only tarnish the community; its faith, etc. In so far as the indications given
by the petitioner about the lack of facilities are concerned, the Travancore
Devaswom Board authorities will look into them positively.

Subject to the aforesaid, the Writ Petition is dismissed.
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